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AMEA/ORDER

This is an appeal filed by the assessee against the order of the Id.
ADDI/JCIT (A)-2 Pune in Appeal No. ITBA/APL/S/250/2024-
25/1072121427(1) vide order dated 13.01.2025 for the Assessment Year
2015-16.

2. Shri Soumitra Choudhury, Id.AR appeared on behalf of the assessee.
Shri Shankar Naskar, Id. Sr. DR appeared on behalf of the revenue.

3. The appeal of the assessee is barred by 03 days. In this regard, the
asessee has filed affidavit stating the sufficient reasons for condoantion of

delay, which are plausible and not found to be false. Ld.Sr.DR also did not
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raise any serious objection. Accordingly, delay of 03 days in filing the
appeal is condoned and the appeal is admitted for hearing.

4, It was submitted by the Id. AR that the only issue in the appeal of the
assessee was in respect of addition of Rs.12,78,894/- representing the
receipt from Vedic Projects which has been treated by the Assessing
Officer as suppression of income. It was the submission that the assessee
had claimed TDS of Rs.61,429/- in respect of receipt of Rs.30,71,380/-
from Vedic Projects. It was the submission that the assessee had shown
Rs.17,92,846/- as the receipts during the impugned assessment year. The
balance of Rs.12,78,894/- was disclosed by the assessee as receipt from
AY 2016-2017. It was the submission that this was also brought to the
attention of the Assessing Officer but the same was not accepted and the
Assessing Officer treated the same as suppression of income and made
the addition. Ld. AR drew my attention to page 59 of the paper book which
was a copy of Note-12 representing revenue from operations. It was the
submission that total service charges received during the subsequent year
was Rs.17,32,62,963/- and the same included the amount of
Rs.12,78,894/-. It was the submission that the said amount of
Rs.12,78,894/- was received after the closure of the balance sheet and
therefore the same has been disclosed as receipts in the immediately
succeeding assessment year. It was submitted that he has no objection if
the issues are restored to the file of Id. Assessing Officer for verification as

to whether the assessee has disclosed the said amount of Rs.12,78,894/-
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in the accounts for the immediately succeeding assessment year being
A.Y.2016-2017.

5. In reply, Id. Sr. DR did not raise any serious objection.
6. | have considered the rival submissions. As it is noticed that the
assessee has specifically made the statement that the amount of
Rs.12,78,894/- has been treated as suppressed income by the Assessing
Officer which has been received in the subsequent assessment year,
therefore, for the purpose of verification the issues in this appeal are
restored to the file of Id.AO, who shall examine and verify as to whether the
amount has been declared by the assessee in its account for A.Y.2016-
2017. If this amount has been offered by the assessee and included in its
total receipts for A.Y.2016-2017, then no addition is warranted for the
iImpugned assessment year. Needless to say, the assessee shall be given
adequate opportunity of being heard.
7. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 23/07/2025.

Sd/-
(STTST ATY)
(GEORGE MATHAN)
1% §EET / JUDICIAL MEMBER

FIARIAT Kolkata; &t Dated 23/07/2025
Prakash Kumar Mishra, Sr.P.S.
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Income Tax Appellate Tribunal, Kolkata
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